CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0.A No.245/94

Dated this the 7th day of March, 1994,

CORMA:

HON'BLE MR.JUSTICE CHETTUR SANKARAN NAIR,VICE CHAIRMAN )

HON'BLE MR.P.V. VENKATAKRISHNAN ADMINISTRATIVE MEMBER

G.Rajamma,

Extra Departmental Branch Postmaster
Kadamakuzhi R.O.

Kattappana South,

Idukki District. o ‘ .. Applicant

By Advocate Mr.0.V.Radhakrishnan
: . VS.

1. ~ Assistant Superintendent of Post Offices,
Changnacherry Sub Division, Changnacherry.

2. Chief Postmaster General,
Kerala Circle, Thlruvananthapuram.

3. . Director General of Posts, .

Department of Posts, New Delhi.
4, Umon of India, represented by its

Secretary, Ministry of Commumcatlons,

New Delhi. ) . Respondents
By Advocate Mr.Unnikrishnan - rep. SCGVSC

ORDER

CHETTUR SANKARAN NAIR(J),VICE CHAIRMAN:
7

Applicant a woman, working as Extra Departmental
Branch Post Master, ‘Kadamakuzh i Post Off:_i.ce seeks transfer/

appointinent to/at Thrikodith_apam Post Office. Respondents

seem to take the view that such reliefs cannot be granted.

We had occasion to consider an identical Question in
0.A.325/94. We noticed an order of the Department which

reads as followsz-

"2. It has been decided by the Post Master General

that working E,D. Agents ould be_; iven
grioritg over all otfhg; categor ie§ gg;ce
retrenched D. Agents for ge gg;jgg of

various EB pogp__ if theg sg iafy - ;J, the
conditiong prescribed in the Office Letter
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No. STA/L/28-Rlgs. dated 24.10.76, as
amended frqmtinie to time and if the .
appointment in the new post is in public
interest. The concession 1is, however,
applicable to the ﬁ)llow1ng categories of
ED agents onlyz-

(1)‘BD Agents appointed prior to the
introduction of the residence condition.

(ii) E.D,Agents who had dcquired residences
in new’ locality by purchase or inheritance,
(iii) Q;;_gomen E_Dv””ent who have to shift
;g§idgngg after m _ug_ﬁggg&

_(emphasis supplied)

‘2. The order seems to suggest that an Extra

Departmental Agent should be giyen‘priority over all
other éategories except retrenched E[DQAggnts.
Applicanﬁ appearé to‘come in the éligibie caﬁegory
under clause (iii), Wevdirect respondent s or such
of them as is competent to cqnsidet the request of
applicant in the light of the above order, The
impugned order will be held in abeyance until a
decisgsion is taken in zccordance with the aforesaid
order. - ; |

3e | Application is dig:csed_of with the afore-
said directions. No costse.

Dated 7th March, 1994,

4 W anl}kuva\d\mwﬂ;
P.V.VENKATAKR I SHNAN CHETTUR SANKARAN NAIR(J) -

ADMINISTRAT IVE MEMBER 'VICE CHAIRMAN
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